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BEFORE THE NATIONAL GREEN TRIBUNAL 

AT PRINCIPAL BENCH NEW DELHI 

ORIGINAL APPLICATION 59 OF 2024 

 

IN THE SUO MOTU MATTER OF:  

 

“NEWS ITEM TITLED "DEFORESTATION FOR MINING RESUMES IN 
HASDEO LOCALS ACTIVISTS ALLEGE DETENTION" APPEARING IN THE 
HINDU DATED 22.12.2023” 

 

 

REPLY/REPORT IN OA 59 OF 2024 IN THE SUO MOTU MATTER OF: 
“NEWS ITEM TITLED DEFORESTATION FOR MINING RESUMES IN 
HASDEO LOCALS ACTIVISTS ALLEGE DETENTION" APPEARING IN THE 
HINDU DATED 22.12.2023” ON BEHALF OF THE OFFICE OF THE 
PRICIPAL CHIEF CONSERVATOR OF FORESTS, CHHATTISGARH  
 

MOST RESPECTFULLY SHEWETH: 

The answering respondent most humbly submits as follows: 

A. PRELIMINARY SUBMISSION: 
 

1. The Answering Respondent (Office of PCCF, Chhattisgarh) is hereby 

filing its reply in the SUO MOTU MATTER OF: “NEWS ITEM TITLED 

DEFORESTATION FOR MINING RESUMES IN HASDEO LOCALS 

ACTIVISTS ALLEGE DETENTION" APPEARING IN THE HINDU DATED 

22.12.2023”. The subject matter of the news item dated 22.12.2023 is 

regarding the tree felling in Parsa East Kente Basan coal block 

(hereinafter “PEKB coal block” in short) allotted to Rajasthan Rajya 

Vidyut Utpadan Nigam Ltd., Government of Rajasthan (hereinafter 
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referred as “RRVUNL”) in Surguja Circle, Ambikapur Forest Division, 

Chhattisgarh. 

2. The referenced news report encompasses two principal focal points. 

Firstly, it centers on deforestation attributed to mining activities in 

Parsa East Kete Basan coal block, abbreviated as PEKB coal block. It is 

emphatically asserted that such actions are undertaken in strict 

adherence to the approvals and permissions given by both Central and 

State Government authorities. Elaboration on the specifics of these 

approvals and permissions is given in subsequent paragraphs of this 

response. Secondly, the report highlights instances of protest, 

detention, and alleged arrests involving local residents expressing 

opposition to mining activities at PEKB coal block. 

3. The answering respondent most respectfully submits here that it is a 

matter of facts that there are three adjacent coal blocks situated in the 

Hasdeo Aranya Coalfield region i.e. Par, PARSA EAST KENTE BASIN 

(PEKB) and KENTE EXTENSION COAL BLOCK (KECB). All of the above 

mentioned three coal blocks have been allocated to the RRVUNL and 

the pertinent issue is regarding the forest clearance in PARSA EAST 

KENTE BASIN (PEKB) coal block. 

B.  PARSA EAST KENTE BASIN Coal Block 
 

4. The Ministry of Coal, Govt. of India had allocated PEKB coal block 

situated in the Surguja District, Chhattisgarh to RRVUNL.  

5. In order to develop the coal block, RRVUNL had submitted a proposal 

for diversion of forest land (1898.328 Hectare) for PEKB coal block 

project on 12.01.2009 as per the Forest Conservation Act, 1980.  
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6. The Ministry of Environment of Forest and Climate change (herein after 

referred as “MoEF&CC”) granted In-principle Forest Clearance approval 

under Section 2 of Forest Conservation Act, 1980 for PEKB coal block 

1898 ha. on 06.07.2011. A copy of the MoeF’s in-principle approval 

dated 06.07.2011 is annexed and marked as ANNEXURE R-2/1.  

Subsequently, the Govt. of Chhattisgarh granted In-principle Forest 

Clearance approval under Section 2 of Forest Conservation Act, 1980 

for PEKB coal block 1898 ha. on 28.07.2011. A copy of the State Govt.’s 

in-principle approval dated 28.07.2011 is annexed and marked as 

ANNEXURE R-2/2. 

7. The Govt. of Chhattisgarh submitted the compliance report for in-

principle forest clearance conditions submitted by the User Agency 

(RRVUNL) to MoEF&CC on 31.12.2011. A copy of the State Govt.’s 

compliance report dated 31.12.2011 is annexed and marked as 

ANNEXURE R-2/3. 

8. The MoEF&CC granted Final Stage Forest Clearance approval under 

Section 2 of Forest Conservation Act, 1980 for PEKB coal block 1898 

ha. on 15.03.2012. A copy of the MoEF’s in-principle approval dated 

15.03.2012 is annexed and marked as ANNEXURE R-2/4.  

9. It is clear from the perusal of the forest clearance order dated 

15.03.2012 that the same was granted for diversion of the entire 

1898.328 ha of forest land in respect of PEKB captive block open cast 

mining project in favour of RRVUNL, in which area the mining was 

envisaged to be carried out in two-phases :  

Phase-1: mining was to be carried out in the area of 762 ha  
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Phase-2: mining was to be carried out in the balance area of 1136 ha. 

10. Based on the final stage approval by the Central Govt., the Govt. 

of Chhattisgarh granted Final Stage Forest Clearance approval under 

Section 2 of Forest (Conservation) Act, 1980 for PEKB coal block 1898 

ha. on 28.03.2012. Subsequent thereto the mining operations of the 

PEKB coal block started in 2013. A copy of the order for diversion of 

forest land dated 28.03.2012 issued by the Govt. of Chhattisgarh is 

annexed herewith and marked as ANNEXURE  R-2/5. 

11. Upon getting the Phase -1 of mining operations near exhaustion, 

a request was submitted by the user agency, namely Rajasthan Rajya 

Vidyut Utpadan Nigam Ltd (RRVUNL) to allow mining in Phase -2 in 

1136 ha of forest land in PEKB coal block due to the enhancement of 

capacity from 10 MTPA to 15 MTPA by MoEF & CC vide environment 

clearance dated 10.08.2018. The State Government in accordance with 

the prescribed procedure forwarded the said request letter vide 

communication dated 22.02.2021 to MoEF&CC for consideration of 

RRVUNL request for Phase-2 mining permission. 

12. The MoEF&CC after perusal of comprehensive Biodiversity 

Assessment Report of Indian Council for Forest Research and 

Education (“ICFRE”) and Wildlife Institute of India (“WII”), followed by 

the recommendations of the Forest Advisory Committee (“FAC”) vide 

meeting dated 23.12.2021, accorded the approval for commencement 

of Phase -2 mining in PEKB Coal block vide its order dated 02.02.2022. 

A copy of the MoEF order for commencement of Phase -2 mining in 
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PEKB Coal block dated 02.02.2022 is annexed herewith and marked as 

ANNEXURE  R-2/6.  

13. The State Government vide order dated 25.03.2022 issued 

permission for Phase-2 mining in PEKB mine leading to current tree 

felling activities in the Hasdeo Arand Forest Area. A copy of the state 

government order for commencement of Phase -2 mining in PEKB Coal 

block dated 25.03.2022 issued by the State Government is annexed 

herewith and marked as ANNEXURE  R-2/7. 

14. That pursuant to the forest land diversion order issued under 

Section 2 of the Forest (Conservation) Act, 1980 by the state govt., the 

concerned CCF grants Bhu-Pravesh permission (Entry to Forest Land 

Permission) for mining. Then, the user agency applies for tree felling in 

a phased manner, aligning with its approved mining plan. Following the 

necessary approvals, the tree felling operation is completed by the DFO 

after getting due permission from the office of the answering 

respondent. Subsequently possession of the land is transferred to the 

user agency. From the foregoing, it is clear that tree felling in a coal 

mining project is not done in one go, rather in a phased manner 

spanning over 15-20 years as and when required as per the approved 

mining plan. 

Likewise, the tree felling activity in Phase -2 of PEKB Coal Block 

was done by DFO Surguja on the basis of tree felling permission issued 

by the answering respondent vide letters dated 05.05.2022 & 

11.12.2023. Further, DFO handed over around 43.63 Ha. of forest land 

to RRVUNL for mining operations vide letters dated 12.10.2022, 
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25.11.2022 & 03.01.2023 respectively and mining process was 

continued. After completion of the mining in 43.63 Ha forest land, the 

user agency demanded 91 Ha vide letter dated 20.10.2023 as per the 

mining plan, for which the DFO after getting approval to cut 15307 trees 

in 91.130 Ha forest land from the answering respondent has completed 

the tree felling of approximately 9500 trees in around 70 Ha of the 

remaining 91 Ha of the forest land and the handing over of the land to 

RRVUNL is still under process. The copies of the letters dated 

05.05.2022, 11.12.2023, 12.10.2022, 25.11.2022, & 03.01.2023 are 

collectively annexed herewith and marked as ANNEXURE  R-2/8 

(Colly.). 

15. The details of the trees felled in PEKB coal block in the first phase 

of mining are as follows : 

a. Year 2012-13 to 2017-18 : 50,014 trees in 588.302 ha. 

b. Year 2018-19 to 2022-23 : 31,852 trees in 209.222 ha. 

16. It is also pertinent to mention that against the diverted forest land 

in PEKB coal block, in total around 42,04,200 saplings have been 

planted in the area of about 3822 hectares of land for Compensatory 

Afforestation (CA). Also as per the condition imposed by MoEF&CC, the 

user agency has planted around 11,54,820 saplings in dump and 

reclamation area of around 429 hectares. Therefore, in PEKB coal 

block, in total around 53,59,020 plants have been planted. In addition 

to the plantation endeavors, it is noteworthy that 9066 Sal and other 

tree varieties have been successfully transplanted within the reclaimed 

forest area. Beyond these ecological initiatives, the user agency has 
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fulfilled its financial obligations related to Forest Clearance, as 

delineated in the accompanying table: 

S.no. Head Amount in Rupees (INR) 

1 Net Present Value 1,68,07,29,258 

2 Compensatory Afforestation 58,41,31,000 

3 Wildlife Management Plan 22,00,00,000 & 

10,28,00,000 

4 Safety Zone 26,37,665 

5 Biodiversity Assessment Study 
(Paid to ICFRE Dehradun) 

2,32,91,000 

 Total Amount (In INR) Rs 2,61,35,88,923 
Grand Total : Rupees Two Sixty One Crore Thirty Five Lakh 

Eighty Eight Thousand Nine Hundred Twenty Three /- 

 

C. COURT CASES RELATING TO PEKB COAL BLOCK 
 
17. That, it is also important to envisage the relevant court cases 

relating to PEKB coal block. 

a. The grant of forest clearance dated 28.03.2012 for diversion of 

1898.328 hectare of forest land for PEKB coal block was 

challenged before the Principal Bench of this Hon’ble Tribunal by 

filling Appeal No. 73/2012 titled as Sudiep Shrivastava  Vs. UOI 

and others.  

b. The Principal Bench of this Hon’ble Tribunal vide its order dated 

24.03.2014 has suspended the mining till a reasoned orders are 

passed by the MoEF in accordance with law and the directions 

are as follows: 

“1. Order dated 23rd June, 2011passed by the respondent no. 

2- MoEF Government of India and consequential order dated 
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28th March, 2012 passed by the respondent no. 1 State of 

Chhattisgarh under section 2 of the Forest (Conservation) 

Act 1980 for diversion of forest land of PEKB Coal Blocks are 

set-aside. 

2. The case is remanded to the MoEF with directions to seek 

fresh advice of the FAC within reasonable time on all aspects 

of the proposal discussed herein above with emphasis on 

seeking answers to the following questions: (i) What type of 

flora and fauna in terms of bio-diversity and forest cover 

existed as on the date of the proposal in PEKBCoal Blocks 

in question. (ii) is/was the PEKB Coal Blocks habitat to 

endemic or endangered species of flora and fauna. (iii) 

Whether the migratory route/corridor of any wild animal 

particularly, elephant passes through the area in question 

and, if yes, its need. (iv)Whether the area of PEKB Block has 

that significant conservation/protection value so much so 

that the area cannot be compromised for coal mining with 

appropriate conservation/management strategies. (v) What 

is their opinion about opening the PEKB Coal Blocks for 

mining as per the sequential mining and reclamation method 

proposed as well as the efficacy of the translocation of the 

tree vis-a-vis the gestation period for regeneration of the 

flora? (vi) What is their opinion about the Wildlife 

Management plan finally prescribed. (vii) What conditions 

and restriction do they propose on the mining in question, if 

they favour such mining? Liberty is granted to the FAC to 

seek advice/opinion/specialised knowledge from any 

authoritative source such as Indian Council of Forestry 

Research and Education Dehradun or Wildlife Institute of 

India including the sources indicated in the present case by 

the parties. 

3. The MoEF shall pass a reasoned order in light of the advice 

given by the FAC in accordance with law and pass 

appropriate order in accordance with law. 
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4. All work commenced by the respondent no. 3 project 

proponent and respondent no. 4 pursuant to the order dated 

28th March, 2012 passed by the respondent no. 1 State of 

Chhattisgarh under section 2 of the FC Act 1980, except the 

work of conservation of existing flora and fauna, shall stand 

suspended till such further orders are passed by the MoEF 

in accordance with law. 

5. No order as to costs.” 

 

c. The above final judgment of this Hon’ble Tribunal was challenged 

by RRVUNL in the Hon’ble Supreme Court of India in Civil Appeal 

4395 of 2014 titled as “Rajasthan Rajya Vidyut Utpadan Nigam 

Limited Vs. Sudiep Shrivastava & Ors.” 

d. That, vide order dated 28.04.2014, the Hon’ble Supreme Court of 

India was pleased to issue notice in the Civil Appeal and granted 

an interim stay on this Hon’ble Tribunal’s (PB) direction no. 4 i.e., 

suspension of mining activity. The Hon’ble Supreme Court of 

India had directed as under: 

“Issue notice.... 

...In the meanwhile, we stay the direction in the impugned 

order that all works commenced by the appellant pursuant 

to the order dated 28th March 2012 passed by the State of 

Chhattisgarh under Section 2 of the Forest Conservation Act, 

1980 shall stand suspended till further orders are passed 

by the Ministry of Environment and Forest”. 

e. That, as per the stay order of the Hon’ble Supreme Court, the 

mining operation was continued, by the user agency. Further, the 
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Govt. of Chhattisgarh ordered ICFRE to conduct comprehensive 

Biodiversity Assessment Study in the whole Hasdeo Aranya Area 

as ordered by the Principal Bench, National Green Tribunal.  

f. Insofar as ICFRE/WII recommendations are concerned, it is 

submitted that the answering respondent in compliance with the 

judgment of Ld Tribunal (Principal Bench), communicated the 

ICFRE Biodiversity Assessment Study Report to the MoEF vide 

communication no 5-17/2018/10-2 dated 08.10.2021 for 

necessary action and it clear from the directions of the Ld. 

Tribunal, the report so presented should be examined by FAC for 

the Coal Blocks of the Hasdeo Arand coalfield, after which MoEF 

was required to pass an appropriate order in accordance with law 

in light of the advice given by the FAC.  

g. Further, the Biodiversity Assessment report was also tabled by 

MoEF&CC in the Hon’ble Supreme Court in Civil Appeal No. 4395 

of 2014, which was subsequently disposed of vide order dated 

16.10.2023. A copy of the Hon’ble Supreme Court judgement 

dated 16.10.2023 passed in Civil Appeal No. 4395 of 2014 is 

annexed herewith and marked as ANNEXURE R-2/9. 

h. Other than the above court cases, WPC 371/2019 Dinesh Kumar 

Soni vs Union of India and WPC 510 of 2023 Sudiep Shrivastava 

vs Union of India are pending consideration before the Hon’ble 

Supreme Court of India relating to PEKB coal block.  
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D. LEMRU ELEPHANT RESERVE 
 
18. It is submitted that the PEKB coal block of RRVUNL falls outside of the 

Lemru Elephant Reserve. The answering respondent after considering 

the ICFRE report and ensuring better protection and management of 

the area and further in order to mitigate the Human-Elephant conflict, 

enhanced the proposal of Lemru Elephant Reserve from 450 sq. km. to 

1995.48 sq km and the same has been notified by the Answering 

Respondent vide Gazette Notification No F 8-6/2007/10-2 dated 

07.10.2021. A copy of the notification of Lemru Elephant Reserve dated 

22.10.2021 is annexed and attached as ANNEXURE R-2/10. 

 

19. The above facts are submitted before the Hon’ble National Green 

Tribunal  and prayed to take in consideration and render justice.  

 

 
FILED BY  

 
 
 
 

 MAHESH KUMAR 

ADVOCATE 

STANDING COUNSEL 

STATE OF CHHATTISGARH 

 

 

PLACE: NEW DELHI  
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Government of India
Ministry of Environment, Forest and Climate Change 

(Forest Conservation Division)
 

Indira ParyavaranBhawan,
Aliganj, Jor Bagh Road,

New Delhi: 110003
Dated: 02.02.2022

To
The Principal Secretary (Forests),

            Government of Chhattisgarh,    
            Mahanadi Bhavan,

New Raipur, Chhatishgarg

 
Sub:  Proposal  for  non-forestry  use  of  1898.328  ha  of  forest  and
(1654.109 ha of revenue forest  land and 244.219 ha of notified forest
land)  in  favour  of  Rajasthan  Rajya  Vidyut  Utpadan  Nigam  Limited
(RRVUNL), in Villages Parsa and Kete, Tehsil Udaipur, District Surguja,

Chhattisgarh- grant of permission for mining over Phase-II area- reg. 

 
Sir,

I am directed to refer to the State Government letter no. 5-04/2010/10-2 dated
22.02.2021 and Ministry of Coal, Government of India’s letter No. 103/13/2015/NA
dated 23.11.2021 on the above subject seeking approval of the Central Government
for grant of approval for Phase-II mining operations in the balance area of 1136 ha of
forest  land  in  Parsa  East  and  Kete  Basan  Coal  Block  and  Government  of
Chhattisgarh’s letter no. 5-17/2018/10-2 dated 8.10.2021 forwarding a copy of report
on  Biodiversity  Assessment  Study and  to  inform  that  proposal  of  the  State
Government has been considered by the Forest Advisory Committee constituted by
the Central Government under Section - 3 of the aforesaid Act.

 
After careful examination of the proposal of the State Government and on the

basis of the recommendations of the Forest Advisory Committee, and approval of the
same  by  the  competent  authority  of  the  MoEF&CC,  New  Delhi,  the  Central
Government hereby accords approval for commencing Phase-II mining operation in
the balance area of 1136 ha of forest land in respect of proposal involving non-forestry
use of 1898.328 ha of forest and (1654.109 ha of revenue forest land and 244.219 ha
of  notified  forest  land)  in  favour  of  RRVUNL,  in  Villages  Parsa  and Kete,  Tehsil
Udaipur, District Surguja, Chhattisgarh subject to fulfilment of following conditions:

 
i. The recommendation in the Biodiversity Assessment Report (BAR) have been

made keeping in view the comprehensive scenario of current production levels,
biotic interference, mitigating measures, etc vis-à-vis impact on surrounding
resources. Therefore, no further changes in the Mining Plan vis-a-vis land use
shall  be  effected  by  the  user  agency  without  the  prior  approval  of  Central
Government. 

ii. The recommendations made in the BAR shall be incorporated into the Wildlife

File No.8-31/2010-FC

ANNEXURE R2/6
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Management  Plan  and the same shall  be  implemented  by  the  State  Forest
Department at the project cost. 

iii.Quarterly  site  inspection  on  compliance  of  conditions  shall  mandatorily  be
done jointly by Ministry, IRO (Raipur) and State Forest Department  and the
observations/findings shall be submitted to Ministry. 

iv.Grant of permission for mining operations in the Phase-II area of 1136 ha is
subject to change as per the directions of Hon’ble Supreme Court, as may be
directed in final decision, in Civil Appeal 4395 of 2014. 

v. The  user  agency,  in  consultation  with  the  State  Forest  Department,  will
strengthen the provision for appropriate financial outlay for the establishment
and  effective  functioning  of  Rescue  and  Rehabilitation  team  to  mitigate
human-wildlife conflicts. 

vi.The  State  Government  and  the  user  agency  shall  ensure  that  concerned
orders/directions  of  Courts/Tribunals,  relevant  provisions  of  all  concerned
Acts, Rules, Regulations and Guidelines pertaining to this project, if any, for
the time being in force, as applicable to the project. 

vii.Biodiversity restoration should be integral part of mining site rehabilitation
and User Agency should submit annual progress report on rehabilitation of
mined up areas following best practices and afforestation measures to IRO for
information and verification. 

viii.State  Government  shall  ensure  that  conditions  stipulated  in  the  Stage-II
approval dated 15.03.2012 be complied with by the user agency; and 

ix.Violation  of  any  of  these  conditions  will  amount  to  violation  of  Forest
(Conservation)  Act,  1980 and action  would  be  taken  as  per  the  provisions
made under the Act and Forest (Conservation) Rules. 

  Yours faithfully,

 
Sd/-

(Sandeep Sharma)
Assistant Inspector General of Forests

 

Copy to:
1. Principal Chief Conservator of Forest (PCCF), Aranya Bhavan, Sector 19, North

Block, New Raipur- 492002 Chhattisgarh. 
2. Regional Officer, Integrated Regional Office, MoEF&CC, Naya Raipur 
3. Nodal Officer (FCA), Jail Road, Aranya Bhavan, Raipur. 
4. User Agency 
5.Monitoring Cell, Forest Conservation Division, MoEF&CC 
6. Guard file 

File No.8-31/2010-FC33 38
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CA 4395/2014

IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE/EXTRAORDINARY JURISDICTION

Civil Appeal No 4395 of 2014

Rajasthan Rajya Vidyut Utpadan Nigam Limited       Appellant

 Versus

Sudiep Shrivastava and Others                 Respondents

W I T H

Special Leave Petition (Civil) No 18103 of 2022

O R D E R

Civil Appeal No 4395 of 2014

1 The appeal  has arisen from an order dated 24 March 2014 of the National

Green Tribunal1. The NGT issued the following directions:

1 “NGT”

1
Digitally signed by
CHETAN KUMAR
Date: 2023.10.18
16:50:36 IST
Reason:

Signature Not Verified
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CA 4395/2014

“1. Order dated 23rd June, 2011 passed by the respondent
no.2-MoEF Government of India and consequential order dated
28th March,  2012  passed  by  the  respondent  no.1  State  of
Chhattisgarh under section 2 of the Forest (Conservation) Act
1980 for diversion of forest land of PEKB Coal Blocks are set-
aside;

2. The case is remanded to the MoEF with directions to
seek  fresh  advice  of  the  FAC  within  reasonable  time  on  all
aspects of the proposal discussed herein above with emphasis
on seeking answers to the following questions: (i) What type of
flora  and  fauna  in  terms  of  bio-diversity  and  forest  cover
existed as on the date of the proposal in PEKB Coal Blocks in
question. (ii) is/was the PEKB Coal Blocks habitat to endemic or
endangered  species  of  flora  and  fauna.  (iii)  Whether  the
migratory  route/corridor  of  any  wild  animal  particularly,
elephant passes through the area in question and, if  yes, its
need. (iv) Whether the area of PEKB Block has that significant
conservation/protection value so much so that the area cannot
be  compromised  for  coal  mining  with  appropriate
conservation/management strategies. (v) What, is their opinion
about  opening  the  PEKB  Coal  Blocks  for  mining  as  per  the
sequential mining and reclamation method proposed as well as
the  efficacy  of  the  translocation  of  the  tree  vis-a-vis  the
gestation period for regeneration of the flora? (vi) What is their
opinion about the Wildlife Management plan finally prescribed.
(vii)  What conditions and restriction do they propose on the
mining  in  question,  if  they  favour  such  mining?  Liberty  is
granted  to  the  FAC  to  seek  advice/opinion/specialised
knowledge  from  any  authoritative  source  such  as  Indian
Council  of  Forestry  Research  and  Education  Dehradun  or
Wildlife Institute of India including the sources indicated in the
present case by the parties.

3. The MoEF shall pass a reasoned order in light of the advice
given by the FAC in accordance with law and pass appropriate
order in accordance with law.

4.  All  work  commenced  by  the  respondent  no.3  project
proponent and respondent no.4 pursuant  to the order dated
28th March,  2012  passed  by  the  respondent  no.1  State  of
Chhattisgarh under section 2 of the FC Act 1980, except the
work of conservation of existing flora and fauna,  shall  stand

2

5863



CA 4395/2014

suspended till such further orders are passed by the MoEF in
accordance with law.”

2 Since the order of the NGT, the Ministry of Environment, Forest and Climate

Change2 has granted approval for commencing Phase II mining operation for

the  Parsa  East  and  Kete  Basan  (PEKB)  Coal  Block  on  2  February  2022.

Thereafter,  the  State  of  Chhattisgarh  has  on  25  March  2022  accorded

permission for coal mining and for non-forest activity in respect of the Parsa

East and Kete Basan Coal Block comprising 1136 hectares.

3 The above facts are not in dispute.

4 Since the order of the NGT has resulted in the above orders of MoEF&CC

dated 2 February 2022 and of  the State  of  Chhattisgarh dated 25 March

2022, Mr A N S Nadkarni, senior counsel appearing on behalf of the appellant

states that the appeal is not pressed.

5 The appeal is accordingly disposed of.

6 Pending applications, if any, stand disposed of.

Special Leave Petition (Civil) No 18103 of 2022

 1 The Special Leave Petition arose from an order dated 30 September 2022 of

a learned Single Judge in IA No 5 of 2022 in Writ Petition (Civil) No 1346 of

2 “MoEF&CC”

3
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2016. The learned Single Judge declined to entertain the prayer for interim

relief  primarily  on the ground that  proceedings were pending before this

Court  in which certain reliefs were claimed in respect the orders dated 2

February 2022, 25 March 2022 and 5 May 2022. The learned Single Judge

had also indicated that there was no challenge to the orders at that stage.

2 Mr C U Singh, senior counsel appearing on behalf of the petitioner states that

an application for amending the writ petition has been filed before the High

Court which is pending.

3 By a separate order passed today, Civil Appeal No 4395 of 20143 instituted

before this Court has been disposed of as not pressed. 

4 Since the writ petition under Article 226 of the Constitution is pending before

the High Court, it would be appropriate and proper to relegate the petitioners

to  pursue  their  rights  and  remedies  in  accordance  with  law.  Since  the

application for interim relief in IA No 5 of 2022 was not considered by the

High Court for the reasons which have been indicated above, we clarify that

it will be open to the petitioners to move an application for seeking interim

relief. The above liberty is subject to such objections which the contesting

respondents  may  have  to  the  grant  of  interim relief.  This  Court  has  not

expressed any opinion on the merits of the challenge before the High Court.

3 “Rajasthan Rajya Vidyut Utpadan Nigam Limited vs Sudiep Shrivastava and Others”
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5 The Special Leave Petition is accordingly disposed of.

6 Pending applications, if any, stand disposed of.

 

  
….....…...….......…………………..CJI.

                                                                 [Dr Dhananjaya Y Chandrachud]

..…....…........……………….…........J.
                             [J B Pardiwala]

..…....…........……………….…........J.
                             [Manoj Misra]
 
New Delhi; 
October 16, 2023
CKB
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ITEM NO.26               COURT NO.1               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal No.4395/2014

RAJASTHAN RAJYA VIDYUT UTPADAN NIGAM LTD               Appellant

                                VERSUS

SUDIEP SHRIVASTAVA & ORS.                          Respondents

(With  IA  No.2007/2022  -  APPROPRIATE  ORDERS/DIRECTIONS,  IA
No.53863/2019  –  CLARIFICATION/DIRECTION,  IA  No.  53848/2019  -
EXEMPTION FROM FILING O.T., IA No.5912/2023 - EXEMPTION FROM FILING
O.T.,   IA  No.71319/2022  -  EXEMPTION  FROM  FILING  O.T.,  IA  No.
66757/2021  -  EXEMPTION  FROM  FILING  O.T.,  IA  No.  134831/2023  -
EXEMPTION  FROM  FILING  O.T.,  IA  No.  53864/2019  -  EXEMPTION  FROM
FILING O.T., IA No. 86937/2023 - EXEMPTION FROM FILING O.T., IA No.
86934/2023  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA No. 32860/2023 - PERMISSION TO FILE
ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES,  IA  No.  53847/2019  -
PERMISSION  TO  FILE  ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES,  IA  No.
71316/2022  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES,  IA  No.  4/2014  -  PERMISSION  TO  FILE
ANNEXURES, IA No. 3/2014 - PERMISSION TO FILE ANNEXURES and IA
No.1/2014 - STAY APPLICATION)
 
WITH W.P.(C) No.371/2019 (PIL-W)
(With  IA  No.97095/2022  -  APPLICATION  FOR  PERMISSION,  IA
No.28837/2023  -  APPLICATION  FOR  PERMISSION,  IA  No.49251/2019  -
APPROPRIATE ORDERS/DIRECTIONS, IA No.97098/2022 - EXEMPTION FROM
FILING  O.T.,  IA  No.49254/2019  -  EXEMPTION  FROM  FILING  O.T.,  IA
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No.168205/2019  –  INTERVENTION/IMPLEADMENT  and  IA  No.5925/2023  -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
S.L.P.(C) No.18103/2022 (IV-C)
(With  IA  No.24570/2023  -  APPLICATION  FOR  PERMISSION,  IA  No.
17183/2023  -  APPLICATION  FOR  PERMISSION,  IA  No.187284/2022  -
APPLICATION  FOR  PERMISSION,  IA  No.154263/2022  -  EXEMPTION  FROM
FILING C/C OF THE IMPUGNED JUDGMENT, IA No.174182/2022 - EXEMPTION
FROM FILING O.T., IA No.164370/2022 - EXEMPTION FROM FILING O.T.,
IA No.154264/2022 - EXEMPTION FROM FILING O.T., IA No.185800/2022 -
PERMISSION  TO  FILE  ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES,  IA
No.150385/2023  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA No.174181/2022 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES, IA No.32885/2023 - PERMISSION
TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES, IA No.23304/2023 -
PERMISSION  TO  FILE  ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES  and  IA
No.19260/2023  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)
W.P.(C) No.510/2023 (PIL-W)
(With  IA  No.87170/2023  –  CLARIFICATION/DIRECTION  and  IA  No.
87171/2023 - EXEMPTION FROM FILING O.T.)

 
Date : 16-10-2023 These matters were called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE MANOJ MISRA

For Appellant(s) Mr. Atmaram N S Nadkarni, Sr. Adv.
Mr. S.S. Rebello, Adv.
Ms. Deepti Arya, Adv.
Ms. Arzu Paul, Adv.
Ms. Manisha Gupta, Adv.
Mr. Siddant Gupta, Adv.
Mr. Rishikesh Haridas, Adv.
Lavany Dhawan, Adv.
Mr. Ritik Gupta, Adv.

                   Mr. Kunal Verma, AOR
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Ms. Yugandhara Pawar Jha, Adv.
Mr. Ashwin Kumar Nair, Adv.

WPC 371/2019 & Mr. Prashant Bhushan, Adv.
WPC 510/2023         Ms. Neha Rathi, AOR

Mr. Kamal Kishore, Adv.
Ms. Kajal Giri, Adv.

SLPC 18103/2022 Mr. Chander Uday Singh, Sr. Adv.
                   Ms. Pyoli, AOR
                   Ms. Shalini Gera, Adv.
                   Mr. Archit Krishna, Adv.
                   Mr. Mayank Gautam, Adv.                   
                   
For Respondent(s) Mr. A.M. Singhvi, Sr. Adv.
                   Mr. Mahesh Agarwal, Adv.
                   Ms. Aanchal Mullick, Adv.
                   Mr. Arshit Anand, Adv.
                   Mr. Nidhiram, Adv.
                   Mr. E.C. Agrawala, AOR
                   

Mr. Prashant Bhushan, Adv.
                   Ms. Neha Rathi, AOR

Mr. Kamal Kishore, Adv.
Ms. Kajal Giri, Adv.

                   
                   Mr. Tushar Mehta, SG
                   Mr. K.M. Nataraj, ASG
                   Mr. Gurmeet Singh Makker, AOR
                   Ms. Ruchi Kohli, Adv.
                   Ms. Nidhi Khanna, Adv.
                   Ms. Swarupama Chaturvedi, Adv.
                   Ms. Archana Pathak Dave, Adv.
                   Ms. Swati Ghildyal, Adv.
                   Mr. Shailesh Madiyal, Adv.
                   Mr. Kanu Agrawal, Adv.
                   Mr. Mayank Pandey, Adv.
                   Mr. Madhav Sinhal, Adv.
                                      
                   Mr. Mahesh Kumar, Adv.
                   Ms. Prachi Mishra, Adv.
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                   Mr. Aman Preet Singh Rahi, Adv.
                   Mr. Nikhilesh Kumat, Adv.
                   Mr. Dipesh Singhal, Adv.
                   Ms. Devika Khanna, Adv.
                   Ms. Rebecca Mishra, Adv.
                   Mr. Himanshu Kumar, Adv.
                   Mrs. V.D. Khanna, Adv.
                   Mr. Vmz Chambers, AOR
                                      
                   Ms. Pragati Neekhra, AOR
                   Mr. Aditya Bhanu Neekhra, Adv.
                   Mr. Aniket Patel, Adv.
                   Mr. Tushar Mehta, SG
                   Mr. Kartik Seth, Adv.
                   Ms. Shriya Gilhotra, Adv.
                   Mr. Prashanth Dixit, Adv.
                   Mr. Ankit Gupta, Adv.
                   Mr. Mahesh Bhati, Adv.
                   Ms. Arushi Rathore, Adv.
                   Mr. Saurabh Chaturvedi, Adv.                  
                   M/s. Chambers of Kartik Seth
                   
                   Mr. Kunal Verma, AOR
                   

UPON hearing the counsel the Court made the following
                             O R D E R

Civil Appeal No 4395 of 2014 & SLP (C) No 18103/2022

1 The Civil Appeal and the Special Leave Petition are disposed of in terms of

the signed order.

2 Pending applications, if any, stand disposed of.
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Writ Petition (C) No 371 of 2019 & Writ Petition (C) No 5103 of 2023

1 List the Petitions 20 November 2023.

(CHETAN KUMAR)     (SAROJ KUMARI GAUR)
 A.R.-cum-P.S. Assistant Registrar    

(Signed order is placed on the file)
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